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No.E 14 (11)!9? -LAD/03/994, —Thc fol]owmg Actol the b:glslauvc Assembly of the National Capital Tcmlory
of Delhi received the assent.af lthre.sldem of India Qni22- 5-2003 and is hércby published for general mrarmauon

“The Salary and Allowances 6f the’ Chlel‘Whlp ini the chlslauvc Assembly of the National Capital 'Tcrnlory of
Delhi Act, 2003 (Delhi Act-No. 50f2003)" . .

. {Aspassed by the chlslauyc Asscmbly of the Natmnal Capital Tcmlory of, Dclhl onlhe 241hMaxch 2003).

An Acl o prowdc for the Salary and ‘Alloveances ol .the Chicl Whip of dic Majority Parly in the chlsla live
Assembly of Lhc. Nauonal Capual Terrilory of Dc].hJ .

BE 1'1‘ ENACIED BY 'IT]ELEGISIAHVEASSEMBLY OF 'I‘HE NAHONAL CAPITAL TERRHORY OF DI-:LH[
IN THE FIFTY- FOURTHYEAROFTHEREPU‘BUC OFINDIAAS FOLLDWS —

}. Shorttille :md comme.ucl:m::nt.—(l )] This Act iy be called lhc Salaryand Allomnccs ofﬂlc Chlef W]up in 1hc
Legislative: Asscmbl) ‘of the' National Capxlal Te [Titoryof Delhi Act; 2003,

@n sha]l COe lmofurcc on su:h dalc as: 1]11: Lt Govcrnor ~may, by nohﬁcauon in the oficial Gvcllc appcnm

2, Dcl'mtmna.—-—!n llus Adt lmlcss ey conlcxl olh::n\nse :cgturcs,

{a) -“Chief Whip"” in relation o the chlslauvc Assembly of the National Capital Territory of Delhi means t]ml
Memberofihe ch:slauvc Assembly whio s, for thedime being, declared by the majgriy party tobe the Ch:cr
Whip in U1at Hause of the party forming. Lhc Govcrmncm and recogmzcd as such by Lhe Spcakcr of the
Leglslauve Assemblr '

(b) “Spe.‘akcl’ ' mm.ns the Spca}.crof |.he chlslauvc Asr:mbly of lthalmnaI Capu.nl Tcmlory of Delhi.

3 Sala.ry and Aﬂowanccs of the C!ncI whnp—(l) The Chch Whlp sha]l bccnullcd (o receive a salary, nsutuency
allowance and daily allowance af the same rales as are admissible Lo aMinister under the Mlmsu:rs of the Government of
the National Capital Ternl.ox)' of Delhi Act, 1994 (DC"'I.I ActNo. 8ol 1995).
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L
"?‘ T\m}(—@ 3 A The Ckﬁd‘m:up shall be entitled m feteive sumptuaty allawande atthe semie rate asis admissible to a Minister
S 3 nndc'r e Ministers of the Gavermonent of the Mational Capital Terriory of Delhi Act, 1994 (Dethi ActNo. 8 o1 1995).
ey A
. ) (33 The Clucf ‘Whip shalt alsobe paid soch coaveyance allm‘anoes, travelling a.'nlomnrxs and daily allowances for
S tour outside Delhi and shall be entitled. 1o such amenities Jsegarding rcsidence ot compensatory allowance inlicu there of
T . and use of motor car, a8 are admissiole foa Mmrs_ter under the Mlmslers oi’ the Gwemmcm of thc National Capital Terrilory
{Delhi Act, 1994 (Delhi ActNo, Bof1995);" ~ SR
Provided that the Chic{ Whip: ‘shall not bccnu!lcd [0 any [nvcihng aIIowancc in case the journey is performed by
et hmmafrecoﬂimalh’ﬂflspﬂft PSS . ) ]
&t fau= 4. Medical facilitics o Chlch}up --—Thc Chiel Whip and m::mbeis of his family shall be entitled 1o such medical
i Bacilitics on simifar terms as'provided to aMinisiec under the Ministersof the Government of the Natjonal Capital Territory
. ¥ Diedhi Act, 1994 (Delhi Act No. 8af1995),
EHEG]
qfrvie 5. Telephonce Facititics to Chiel Whip.—The Chicf Wliip shall be enlitled lo such telephone acililies as arc
' missible [0 a Minister undcr the Mmlslcrscf lhc Gcm:rn ment or(hc N:mon.al Capna.\ Tcm tory of Dethi Act, 1994 {Delhi
u. 8 of 1995), - . -
1997 i -
6. Chicl “Whip ot lod raw s:l.lary or allowances as hlember of uglsla1t|\cAsscmbly —The Chief Whip shall not
_cnnlll:d lo réccive any sum by wav of sa.lzu'y or allow:.nccs as a Member of L.egzslauw: Asscmbly except what is
o el Soecifically provided for by this Act, : v
) 1. Notilication n:qmctmg thc datc onwhich) pcrsnn became oF cease l'.u bc C!m:fWhupto bie conclusive evidence
s pof.~—The ddle on which any person beéame ior ceased to be Chicf Whip shall be published in the official Gazcile, and
q 2053 such notification shall chomluswc cwdcncc oflhc fact thac he bccamc vr ceased Lo bc the Chicl Whip on lllal dalc
' purposes of this’ Acl _' v )
i : 8. Amcndmcnt of Bethi Act No, 6 of 1995 —In the Members ofb:glsl:mvc Ass‘cmbly of the Nationa) Capiral
k= Titory of Delhii (Salanes. A]'!o“anccs ,Pension, ctc JAct, 1994, —
wrilory :
. M inclse () ofsccllon 2,—
tary of -(aJ in sub-clause (ii), ipc_ word "and’ at the ¢nd shall be omitted and ndl;!egi at the end of sub-clause iii):;
’1} (o) after sub-clanse (iii)_ thie fol] owing sub-clause shall be inseried, r_Lamcly _—
shative “Gv) The Chief W’h.'lp as defined in thic Salary and Allcv.ana:s of the Ch.u:l' Whipin the Legislative
Asscmbly ofthe Nalional Capital Teritory af Delhi Act, 2003.",

'EL,H;] @i in Snb-sa:uon (4) of Section 9, after the words “[ eader of Opposluon as dr_r ned in (ke Leader of Opposilion

B in he Légistative Assenmbly of the National Capital Territory of Dethi (Salary and Allowanees) Acl, 20017,
inthe E ) the words © or.the Chief Whip as dcfncd in'the Safary and Allowancesofthe Chief Whip inihe chlslauvc
¥ ) Asscmbl) ormc N:murn] Clapual Tr:m:ory nI‘ Dclhl Acl, 2003 " shall be mscrmd
H
winl, ‘ * 9. Ameadmeni of Delhi Act Pa. 6 of 1997.~—In ihe Delhi Mcmbcrs of the Legislative Assembly (Removal of
+ tication) Act, 1997, inthe Schedule, after the enlry atserial number 3, 1he following new entry shalt be inserted,
ol = | |
5 \h;lal B : : . .
Chiel ¢ =4. Theoflice 01' the Chicl‘Whip in the chis!alivc Assembly of the Natignal Capilal Territory of Delhi.
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Ch:c[ Whl_p in Lhc ch;slamc Asscmbly ol the Nationzl Capltal Tesritory of Delh: Ac: 2003

leney c ':"crs confeited b} Sub scctmn (2) of Section 1 6 *Tlic Salaryand Allgwances of the Chicef
nlof CHEEE I lh:chlslauvc Ascrnbf} ofrhc HNatiorial Capllni TcmtoryD:lh.l Act, 2003 (Dcllu Act No.5af 2003)" the Ltculcnam
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I 1V
PART IV

TET LT ST &7 fiwslt 9
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

faftr, =g vq fagrft «rd faumr
RIPKCE]
faoell, 9 9/, 2023

. BT 14(69) / TaAU—30R0 / dsadvice/122-130.—¥Rd @& IgUfd gRT faAd 14 HRaS), 2023 Pl
el weAfd @& uvarq I ol a7 feell @ [ &1 efeRea siftfas SR @ e
ARG fhar Srdr 8i—

I o &3 ficeed! faaa 94 J& wdas daq am v (@eteE) fRm, 2023
(033 BT faeedl AT oY)
4 SJEITs 2022 BT TSR RIS &5 faeell B [Qera« gRT J21 4iika)
[9™ March, 2023]

RIS RToreT & faeell fum=T 3 9z Foae & daq a1 9 IS ad, 2003 9 g W B
P oI ud sifSf | RT TURST & fUgwRa a¥ # IR o e facel! e g1 ug e wu |
i 8 —

1. gfera Nid® va yR"  — (1) 39 IR @ I e e Aol e § g wdae &
Ja= AT 9T (Seie) IrffTH, 2023 FHET SIRAT |

1605 DG/2023 1)
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@) U8 IJU—RTUTA §RT WMDY S0 ARG §RT JAIT iy 4 vt g |

2. IRT 3 &1 MG — TSR I &3 fQeeh fura § 9w d=ae & 99 a1 o Affa¥, 2003
(2003 W1 facell AR 5) (F9@ Ugard "o AR’ & wY H HefHa) & g1 3 & fory ffeRad arT &1
gforenfua fasar Se. srerfa—

“(3) = |oId® VA 94, 9l TAT 3 UTHARI DI UTG PR & UTH 81T SIAT b ISR TSI &
feoell WRPR & H3 (A7 o wh) IfAfRM, 1994 & 3faela fosdy 52 &1 ey =11

3. FRT 4 QAT ORT 5 &1 <Y 30X GRT 6, TR 7, IRT 8 UG ORI 9 &I YAHAHA — o AT o
gRT 4 AT GRT 5 HT A fHAT S IR GRT 6, ORT 7, URT 8 UG ORT 9 BT YAHHAIGA [hal G ST s
A URT 4, ©RT 5, &RT 6 AT &RT 7 # fhar mm 2

WA URER, Yo afaa ([@fd, = vd fqurh or)

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 9th March, 2023

F. 14(69)/LA-2020/dsadvice/122-130—The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the President of India on 14™ February, 2023 and is hereby
published for general information:-

“THE SALARY AND ALLOWANCES OF THE CHIEF WHIP IN THE LEGISLATIVE ASSEMBLY OF
THE NATIONAL CAPITAL TERRITORY OF DELHI (AMENDMENT) ACT, 2023”

(DELHI ACT NO. 05 OF 2023)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 4th July, 2022).
[9™ March February, 2023]

An Act to further to amend the Salary and Allowances of the Chief Whip in the Legislative Assembly of the
National Capital Territory of Delhi Act, 2003.

Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-third year
of the Republic of India as follows:-

1. Short title, and commencement. - (1) This Act may be called the Salary and Allowances of the Chief Whip
in the Legislative Assembly of the National Capital Territory of Delhi (Amendment) Act, 2023.

(2) It shall come into force on such date as the Lieutenant Governor may by notification in the Official
Gazette, appoint.

2. Amendment of section 3. — In the Salary and Allowances of the Chief Whip in the Legislative Assembly of the
National Capital Territory of Delhi Act, 2003, (Delhi Act 5 of 2003) (hereinafter referred to as the principal Act), for
section 3, the following section shall be substituted, namely:-

“(3) The Chief Whip shall be entitled to receive a salary, allowances, and such other entitlements as are
admissible to a Minister under the Ministers of the Government of the National Capital Territory of Delhi
(Salaries and Allowances) Act, 1994.”

3. Omission of section 4 and section 5 and re-numbering of section 6, section 7, section 8 and section 9. — In the
principal Act, section 4 and section 5 shall be omitted, and section 6, section 7, section 8 and section 9 shall be re-
numbered as section 4, section 5 section 6 and section 7, respectively.

BHARAT PARASHAR, Principal Secy. (Law, Justice & Legislative Affairs)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054. <" : y
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PART IV

TE T T & et aahe
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

fafer, =g w9 faumrf +=~f fawmr

FferegaT
feeetl, 9 9/, 2023

. W 14(69) / TaIU—0R0 / dsadvice/167-175 TR o=l &F el faumawr § =
FAdd B IdT AT WT (M) IR, 2023 (033 BT el IRAFTH oy) BT GRT 1 BT SURT (2)
ERT ¥a< WRKAT BT TANT SR Y, IS ol &F fQoell & SURSIUT, 14 HRa], 2023 S
ARAFH B1 vda B @ Al FlEd &-d 2 |

facell I ISET & SURTSIUTA
P AR I IR I9b 99 W,

TRA URRR, YL Al

1613 DG/2023 @)
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 9th March, 2023

No. F. 14(69)/LA-2020/dsadvice 167-175.—In exercise of the powers conferred by the sub-section (2) of
section 1 of the Salary and Allowances of the Chief Whip in the Legislative Assembly of the National Capital
Territory of Delhi (Amendment) Act, 2023 (Act No 5 of 2023), the Lieutenant Governor of the National Capital
Territory of Delhi hereby, appoints 14th February, 2023 as the date on which the aforesaid Act shall come into force.

By Order and in the Name of the Lieutenant Governor
of the National Capital Territory of Delhi,

BHARAT PARASHAR, Principal Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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